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21.01.2021. Learned Counsel for the Appellant submits that he has 

instruction to withdraw this Appeal as the liquidation proceedings are going 

on. However, the Appellant may be given liberty to raise these issues before 

Appropriate Forum. 

 Learned Counsel for the Respondent No. 1 has no objection.  

 Considered the submissions, the Appeal is dismissed as withdrawn 

with the aforesaid liberty.  

 No order as to costs.  

[Justice Jarat Kumar Jain] 

 Member (Judicial)  

 

 

[Balvinder Singh]  

Member (Technical) 
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